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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD ‘
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DATE DF QROER 27-08-1997.

8etueen ;=
B.U.Sugbaiah _
«es Applicant
And .

1. Union of Ipdia. rep. by
Secretary, 00T, Doorsanchar Bhavan,
New - Delh1 - 1,

2. Chlaf General Nanager, Telecom,
AP Clrcle, Hyderab ad,

s+« Respondents

Coungel for the Applicant : Shri B.S.A.Satyanarayana

Counsel for the Respondents : Shri Kota Bhaskar Raa, Addl.CGSC

CORAM :
THE HON'BLE SHRI R.RANGARAJAN. : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHUAR :  MEMBER (2)

(Order per Hon'ble Shri R.Rangarajan, Member (A) e
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>TES Group-8, he is entitled for posting astsst.Enginear after 12 i

'beneflts.4‘As the applicant's representation dt.1.1.97 is pandxng,

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Hgard Sri B.S.A.Satyanarayana, counsel for the applicant

and Shri Kota Bhaskar Rao, learned standing counsel for the respondent

2, The applicant in this OA was given the deemed promotion as Asg
Engineer in the Telecommunication Oivision with effect from 18-4-79
v CGMT Hp vide hs— |
on par with his jyniors provisionally by/letter No.TA/LC/5=-90/95
dt.26-12-96 (Annexuce=4

page-13 & 14 to OR). The applicant now

submits that in view of the deemed promotion from 18-4-1979 ag

TN

years of service.in accordance with the rules. He relies §n the
judgement in 0A 355/94 decided on 17-4-1997 (A.Venkateswarlu vs.
The Telecom Commission,.rep. bylits Chairman, GOI, New Delhi &

paga-‘2it0the DA).

ancther Applicant had filed a representation

dt.1-1-97 (Annexure-1 paga—? to the OA) raquestlng to promote him

Sr.

as/Asst.Engineer with effect from 18-4-91, It is stated that no reply

has been givaen to that representation.

J. This 0.A. is filed to [ omote the applicant to the scale of
Rse2,200~4,000 with effect from 18-4-91, the date on which he had ]
completad 12 years service as Asst.Englneer with all consequantlal
we are of the opinion. that the respnndants—thsﬁselues will consider

the represstation suitabl7 and pass orders after t aking due notice

of the verious judgements in similar OAs refarred to above .
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ingly the respohdehts are directed to diéposa of the.applicant's

representation dt,1-1-97 yithin & paried 2 months from the date of

receipt of a copy of this order,

4, Thus the D.A. is disposed of at the sdmission stage itself.

No order as to costa.

ember (3)

N

(R.RANGARAJAN)! \
Member (A) .
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Dictated in Qpen Court.
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Copy to:

1; The 3ecrstary, 00T, Doorsanchar Bhavan, New dalhii

2. Chief General Manager, Telecom, ;
~ A.R.Circle, Hyderabad. '

3{ Gne copy to Mr.B.S.A.Satyaparayana, Adu;cate;CAT,_Hyderabad.

4, One copy to Pr.Kota Bhaskara Rao, Addl.CGSC, CAT,Hyderabad.
5, One copy to O.R(A),CAT,Hyderabad. o

6. Cna duplicate copy.
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Admitted and Interim Oirections
Issuad. '
. i \
Allowdd
. Disposzd of with Diractions
Dismyssed |

withdrawn
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Ordarad)Rajzcted .
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